
State Vs. Vikas @ Monty 
FIR NO. 344/20 

PS Mayur Vihar 

U/s. 33/58 Delhi Excise Act & 188 IPC 

11.09.2020 

The present application is taken up for hearing through VC 

through CISCO WEBEX APP. 

Present Ld. APP for the State. 

Ld. Counsel for applicant/ accused through VC. 

An application u/sec. 437 Cr.P.C. for the release of the accused VikaS 

on bail is moved by his Ld. Counsel. 

Both the sides are heard on the application. 

Considering the fact that investigation of the case is still pending and 

also taking into account that case property was also alleged recovered from the 

possession of accused though he managed to escape from the spot, the court does 

not deem it fit to release the accused on bail. 

Accordingly, the present application stands dismissed for the reasons 

aforesaid. Copy of this order be given dasti to the ld. Counsel for applicant 

accused. Digitally signed by BALWINDER BALWIND�R SINGH 
Location: Delhi 
Date: 2020.09.11 
15:43:45 +0530 

SINGH 

(Balwinder Singh 
MM (East)/KKD/Delhi/11.09.2020 



State Vs. Rahul 
FIR NO. 384/15 

PS Mayur Vihar 
U/s. 279IPC and 33 Delhi Excise Act 

11.09.2020 

The present application is taken up for hearing through VC 

through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Ld. Counsel for applicant/ accused through VG. 

An application u/sec. 437 Cr.P.C. for the release of the accused Manoj 

on bail is moved by his Ld. Counsel. 

Both the sides are heard on the application. 
Considering the fact that accused is in JC since 26.8.2020 and is not 

required for any further purpose as investigation of the case is already complete, 

the application in hand stands allowed. 

The accused is directed to be released on bail on furnishing of his 

personal bond in a sum of Rs. 20,000/- with two local sureties of like amount. It is 

further directed that accused shal always remain regular in his atterndance failing 

which bail granted to him shall be canceled. Accused be released after verification 

of his address by the 10. It is further directed that the accused shall not tamper with 

or try to influence the prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

Digitally signed by 
BALWINDER SINGH BALWINDER 

SINGH 
Location: Delhi 
Date: 2020.09.11 
15:43:55 +0530 

(Balwinder Singh) 
MM (East)/KKD/Delhi/11.09.2020 



State Vs 
FIR NO. 465/18 
PS Mayur vihar 

11.09.2020 

The present application is taken up for hearing through VC 

through CISCO WEBEX APP. 

Present: Ld. APP for the State. 

Ld. Counsel for applicant /accused through VC. 

An application is moved by ld. Counsel for applicant/accused for 

release of vehicle no. DL7S BN5554 on superdari. 
Report filed by ASI Raj Kumar PS Mayur Vihar. 

He stated that application moved by accused applicant through 

counsel for release of vehicle no. DL7S BN5554 may be dismissed as present FIR 

is not registered in PS Mayur Vihar. 

Heard. 

In view of the submissions, the present application is dismissed as not 

maintainable. Digitally signedi D BALWINDER BALWINDER SINGH 
Location: Delhi 
Date: 2020.09.11 
15:08:44 +0530 

SINGH 

(Balwinder Singh) 
MM (East)/KKD/Delhi/11.09.2020 



State Vs. not known 
FIR NO. 00109/19 

PS Mayur Vihar 

11.09.2020 

The present application is taken up for hearing through VC 

through Cisco WEBEX APP. 

Present: Ld. APP for State 

Ldl. Counsel for applicant through Vc. 

IO has filed the report 

File taken up today on application for cancellation of Superdarinaama 

for vehicle bearing NO. DL7S-CF-105 and to sell the same is moved by the 

applicant. It is submitted by the counsel for the applicant that applicant is facing 

financial crises due to lockdown and wants to sell the above said vehicle. 

I have heard submissions on application and perused the case record 

and also perused the report filed by the 1O. It is stated by the 1O that during the 

course of investigation, the efforts were made to trace the acCused persons but no 

clue was found and present case has been finalized as untrace. In Sunderbhai 

Ambalal Desai & Ors. v. State of Gujarat AlR 2003 SC 638 it was held by Hon'ble 

Supreme court that:- "In our view, the powers under Section 451 Cr.P.C. should be 

exercised expeditiously and judiciously. It would serve various purposes, namely: 

1. Owner of the article would not suffer because of its remaining unused 

or by its misappropriation; 
2. *********** 

3. If the proper panchnama before handing over possession of article is 

prepared, that can be used in evidence instead of its production before the Court 

during the trial." 

Further in General Insurance Council & Ors. Vs. State Of A.P. & Ors. 2010

CriLJ 2883 it was held that the photographs of the vehicle may be used as 

secondary evidence instead of physical production of the vehicle. 

In the present case the trial IS only in the initial stages and case hasS 

been finalised as untrace. It is also admitted fact that in the meanwhile, the vehicle 

shall be subject to natural wear and tear. And will also cost the applicant in 



maintenance of vehicle. Considering the peculiar facts, in my opinion it would 

serve the interest of justice if the present application is allowed. But before the 

superdar is given permission to dispose off his vehicle after cancellation of 

superdarinama he shall have to produce the vehicle before the 10, who shall take 

the photographs of the vehicle from ditferent angles (which shall be self attested by 

the superdar) and prepare a detailed panchnama and place it on judicial file. The 

photographs shall be self attested by applicant. 

One copy of order be sent to concerned PS for compliance 
One copy be given to the applicant. 
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